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AN

ACT

frrnlEr to amcrd the Bodol d Univ€rsity Act, 2009,

Wbsreas it is expcdienl firdler to aotend the Bodolad
Univerity Act, 2009 hcrcinafter rsfcned to as the principol Act. in
the Act manncr hcrcinafter appearing;

It is hercby onrct d itr the Scventy-fourh Ycar of the
Republb oflndia as follows i

Ar!.D Ad
No. XI of
2009

Preamble

Short title,

e,@ltdd
cornfirencanent

Ametrdmetrt of
sectioa 2

Amendment of
section 3

Amerdmenr of
setion 4

Amendmenl of
scction l0

l. (l) This Act may be celled thc Bodohnd Univcrsity
(&ncndrncnt) Act, 2023.

It shall have the lite e)cent 83 6e principal AcL

It shall come into force d onc€.

(2'

(3)

2- In thc principal Act, in seclioo 4O

(i) rfter clause (c) the following new clause. shall be

ins€rted, nsmcly:-

'(cc) ''Campus" means a camyus cstgrblishe4

rmintaincd and menagpd by thc Univcrcity, siuatrd
within thc Statc of Assam:":

(ii) in clausc (u), for the words 'a Re.adcr or a t€turEr",
+pcaring in between thc rrords 'Proftsso/, end 'of
rhC' rhc word "an Associatc ProEssor or m Assistont
Professor" shall be suhibtDd

In the principal Act, in section 3, aftcr subsection (2) rhc
following ncw sub-sectiolrs shall be insertd naoely:-

'(3) Thc h€adquarters of thc Univercity shall bc Er

Kokrqihar.

(4) The Univenity mry cstablish carEpusca at
such otlrcr places within its jurisdiction as it
may dccrn fiI, ,Iith $e approval of the State
Govcmnent compllng the norrrs of the
University Crants Commission."

In &c principal Act, itr s€ction 4, in clause (vi), for the *ords
'Readers or Lccturers" appeEring in betwccn drc words

iprofessor" and "or otherwise" the words "Associde
Prcfes.sors or Assistont Professors" shall bo suMituted.

In the p,rincipal Act, in s€ction 10, in subsection (a), in 6e
Proviso, for the words and figurcs shsll nqt bc lcss rhan
Rs.25000/- per mensern including all allowances,', the words

"shall be as per Universit-v Grants Commission (UGC)
norms." shall be substinrted
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ArGdE ot of

rcclion I t

Ameo&ffnt of

scctirn 12

Amcndnrcnt of

scction 22

Ansrdoeot of
srctio 24

6 In the principal Act in soction 12, in sub-section (2),-

(i) in fusi lirq in bctwoo drc words '*rll bc" ad

"Sccrcta4f, ttc tlrods "tfic Mcrnber' drsll bc

ias!(Ed:

(ii) in thc drird linc, thc words "bur sball oot bG deemcd to
bc a rncmbcr of any ofdrcsc au6<ritics cxcc6 that of
the Courf slrall bc delacd

In the principal Act, in sEction lt, in chuse (d), ir thc fitsr
lim for thc words to instituE proftssor$ips' IEadtrshiPs,

l..t rtrship6", ths words &1o instit € thc positioos of
Profcssors, Associ& Prof6sors, Assillam Proftssqs" shsll
bc suHitutrd.

ln the principal Ac-t, ir scair:n ?2, in clar.se (O, in th. s€omd
Linc, for tbc rrords 'Ppfossonhips' Rcrdcrships,
t cctmtshipl", rppearing h bctqran rhc \rords 'instihrtion
oP rnd "or othcr posf rte words thc positioo! of Profcssors,

AssochE Profcsso6, AscistrDt Pmfc$63,' shall be

subditucd.

ID dE principal Act, in scction 24, in chusc (b), for ttr
cords'irurinrtiors of pmEssorship!' Ea&rs]tiPs'
hctusshipc', +pediog in battEr the $odq "for the- and

'or odror pof thc words 'instimioa of thc positiom of
PrcftstorE, Asiocidc fto,ftssqr Assistrnt Proft6sds" dtall
bc srbolucd.

t

9

Amqr&ncrt of

scctio D

Alnandncnt of

stction I I

lt

lO. In 6e principll Acl, in scction 29, h subs.stion (l ) iE

6laus€ (a) md (c), for drc words "Rcaders" 8td 'Lccturcrs"
u'hcrwcr thg,r occur, thc },ords "Aslsistc Ptofcssof atd
'Assigsd Prof66of rcspcctively shall bc srh*ituEd;

In rbe FinciFl Act. h s€Etbo 3 I ,

(i) in srLsocrion (lI in fourrh lirr, for rbc \Yords

'Accounaor Genenl" thc words "CooPtollcr and

Auditor4cneral of lodia" slull bc srb*itutcd.

(ij) affcr suLs€clio (l), dre following Erx suEscctio.l
shall bc insertc4 nemolyr

(la) Thc Cornptollcr and Auditor-Gcneral of lrdia
or suc-h perssrs rs auy bc authorized in this
behrlf shall, once in ovcry ycar, conduct a
finrncial audit of the rrnusl statemcnt of
8c..utrs of tbc Univcrsiry iD 5ucb form lrd in
such manncr as mry bc decidcd bY thc
Comptro[et ad Audito(-Oenc{El of India; ard
aoy cnFndittl! incurrcd in cooncctiql u,ith
such ludit shall b€ paylblc Aom th! Ecoutu of
the University.

GEETANJALI DAS SAIKIA,
Secretary to the Govemment of Assam,

Legislative Department, Dispur, Guwahati-6.
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